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Mr. Vijay Meh#, counsd fav the appltant.
Mr. Vimeet!Mathur;coumbst - for: respondents.

This case relates to consideration of appointment. on
compassionate ground to the applicant'. At the very out-set,
learned counsel - for responéents has submitted a communication
dated ‘21.10.2003 by which, applicant Has been already given an
offer ' of appointment on the post of Mazdoor and he has
submitted that in view of this, the O.A. has rendered
infructuous. A \éopy of the said order is taken on record of
this case as well as is made available to the learned counsel
for applicant. In view of this development, learned counsel
for the applicant has nothing to dispute.

) . 1

In the premises since the appli(-‘;an?: has been granted due

relief, this O.A. has become infructuous and the same stands

dismissed accordingly with no orders as to cost.
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( JT.K. Kaushik )
Judl. Member
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